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ODISHA ACT 1 OF 1945

THE MADRAS ESTATES LAND (ODISHA AMENDMENT) ACT, 1945

Short title
and com-
mencemoent

Amend-
ment of
seclion 127
of Madras
Act VIII
of 1934

(30" March 1945)

AN ACT TO AMEND THE MADRAS ESTATES LAND
AMENDMENT ACT, 1934 IN ITS APPLICATION TO ODISHA.

HEREAS it is oxpedient h* nimoend the Madrens Extates Land
(Amendment,) Aot l‘.):lj!, An At npplication to Orisia {or Madras

the purposes heroinnfter appgiring Afﬁggill
(0]

AND WHEREAS thoe Govegnor of Ovisin haw, by a Proclama-
tion under section 93 of tho Uovornment of India Act, 1935,
assumed to himselt wll poworn vosted by or under the said Act,
in the Provincial Leginlature

NOW., THEREFORI, tho (overnor of Orissn in exorcise of
the legislative powers amsumed to himuoll by tho Proclamation
aforesaid, horoby cnucts as follown :

1. (1) This Act may bo oallod the Madray Istates Land (Orissa
Amendmont) Act, 1048,
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(2) It shall como into foree wt onoeo.

2. Tn sub-scotion (2) of wseotion 127 of tho Madraw Estates
Land (Amendmont) Act, 1034, for the exprossion ¢ I8t day of Madras
April 148", in all the plaoes whoro it occurs, the «-xpreséion Aot VIII
“ et day of April 1040 shadl Lo wubatituted ad shall Le of 1934
decmed alwayw to havo hoeon subatituted,



